FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MURAD MERCANTILE PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Murad Mercantile Private Limited

2. Date of incorporation of corporate debtor 12/09/2012

3. | Authority under which corporate debtor ROC Mumbai
is incorporated / registered

4. |Corporate ldentity No. / Limited Liability] U51101MH2012PTC235640
Identification No. of corporate debtor

5. Address of the registered office and OFFICE NO. 307, MAKER CHAMBER
principal office (if any) of corporate V. NARIMAN POINT MUMBAI

debtor Mumbai City MH 400021 IN
6. Insolvency commencement date in  [17/03/2023
respect of corporate debtor (The CIRP has commenced on 17/03/2023. Thel

order dated 17/03/2023 was received by the
undersigned on 31/03/2023)

7. | Estimated date of closure of insolvency  |13/09/2023
resolution process (Being 180 days from 17/03/2023)

8. Name and registration number of the Mr. Kumar Raghavan
insolvency professional acting as interim Registration No.
resolution professional IBBI/IPA-001/1P-P01433/2018-2019/12336

9. Address and e-mail of the Interim Add: A-15, Windmill Village, Sr.no.61-75,
Resolution Professional, as registered  [Paud Road, Bavdhan Budruk, Pune- 411021
with the Board
Email id: rkumar56.ip@gmail.com

10. | Address and e-mail to be used for B-610, BSEL Techpark,, Sector 30 A, Opp.

correspondence  with  the interim  |\ashi Railway Station, Navi Mumbai — 400703
resolution professional

Email: murad.cirp@gmail.com

11. | Last date for submission of claims 14/04/2023

12. | Classes of creditors, if any, under clause NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals NA
identified to act as Authorised



mailto:rkumar56.ip@gmail.com
mailto:murad.cirp@gmail.com

Representative of creditors in a class
(Three names for each class)

14. (@) Relevant Forms and https://www.ibbi.gov.in/home/downloads
(b) Details of authorized
representatives are available at NA

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai Bench has ordered
the commencement of a corporate insolvency resolution process of the Murad Mercantile Private
LIMITED on 17/03/2023 (The CIRP has commenced on 17/03/2023. The order dated 17/03/2023 was
received by the undersigned on 31/03/2023).

The creditors of MURAD MERCANTILE PRIVATE LIMITED are hereby called upon to submit
their claims with proof on or before 14/04/2023 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Mr. Kumar Raghavan

Interim Resolution Professional
in the matter of Murad Mercantile Private Limited
Registration No.: IBBI/IPA-001/1P-P01433/2018-2019/12336

Date: 03/04/2023
Place: Pune



(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF ASHAPURA OPTIONS PRIVATE LIMITED

Name 01 Corpord

Date of incorporation of Corporate Debtor

e dentor ASHADIURA OPTION

N

10.07.2000

PUBLIC ANNOUNCEMENT

[Undes Regulation & of the Insalvency and Bankruploy Board of India
{Insatvency Resolulion Process for Corporate Persons] Regulalions, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
MURAD MERCANTILE PRIVATE LIMITED

Authority under—which—corporatedebtor 15

incorporated | registered Registrar of Companies, Mumbai

Corporate fdentity No. [ Limited— Liabifity
Identification No. of corporate debtor

Address of the Registered office and Principal| 90T, 9" Floor, Hallmark Business Plaza, Gurunana
office (if any) of Corporate Debtor Hospital Road, Bandra (E), Mumbai-400 051, MH.

—6‘mw|vemy'cvmmnwmenrdam‘m'respec1 0f30.03:2023

Corporate Debtor (Order received on 31.03.2023)
Estimated date of closure of _insoivency; 27.09.2023;
resolution process being 180" day from the receipt of the CIRP order.

Name and registration number of _the| MF. Bijendra Kumar Jha

8iinsolvency professional acting as interim| Reg. No.

resolution professional IBBI/IPA-001/IP-P00712/2017-2018/11227
Address 1 2B/1804, Drean
Bhandup (West), Mumbai-400 078.
Email Id : cabkj12@gmail.com

Address : Stress Credit Resolution  Private
Limited, G-7, Satyam Shivam Sunderam CHS.,
Sion Circle, Sion East, Mumbai 400022.
Email Id : ashapura.cirp@gmail.com

U70102MH2008PTC184487

omplex, LBS Marg,

Address and e-mail of the interim resolution
professional, as registered with the Board

Address & e-mail to be wused for
0 correspondence with the interim resolution
professional

—_

14.04.2023,
being 14™ day from the receipt of the CIRP order

—_
—

Last date for submission of claims

Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by| Not Applicable
the Interim Resolution Professional

—_
a%]

~[Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in| Not Applicable
a class (Three names for each class)

—_
[I%)

(a) Relevant Forms and (a) Web Tink - www.sfresscredit.com
4 (b) Details of Authorized Representatives are| (b) Not Applicable
available at:

—_

Notice s hereby give atthe Natiomal-Company taw Tribumat, Mumbai Be a5 ordered
commencement of a corporate insolvency resolution process of ASHAPURA OPTIONS
PRIVATE LIMITED on 30" March 2023 (Order received on 31.03.2023).
The creditors of ASHAPURA OPTIONS PRIVATE LIMITED are hereby called upon to
submit their claims with proof on or before 14™ April 2023 to the interim resolution professional at the
address mentioned against Entry No. 10.
The relevant forms can be downloaded from the website www.stresscredit.com
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
sd/-
Bijendra Kumar Jha
Interim Resolution Professional
Reg. No. IBBI/IPA-001/1P-P00712/2017-2018/11227
AFA valid up to 31.10.2023

Date : 3 April 2023
Place : Mumbai

RELEVANT PARTICULARS
1. | Wame of corporate delbor | Murad Mercantile Private Limited
2. | Dave of incorporation of corporate deblor | 120092012
o PrJﬂ'l'?ﬂl!,l' under which conporale deblar RiZC Mumbai
| is incarporaled | regislered |
4, | Corporate Mentity Mo,/ Limited Liabiity USTIDIMHDIZPTCZIS640

| Identification heo. of corparata debioe
5, | Address of the registered office and
principa office (if any) of corporate dedtor

8 | Inschaancy commencement date m
respect of corporate deltar

| Office Mo, 307, Maker Chamber V Nanman

| Poird Mumbai Mumbai City MH 400021 IN
1TN32023 ITI wa CIRF has commenced an
17032023, The order dated 17032023 was

| recaived by the urdemsigned an 31 0372023)
13093

| {Being 180 days from 17/0372023)
Mr. Kumar Raghawvan
Reglstration Mo

| IBBIPA-DIMIP-PI1433201 B-20191 2336
Add: A-15, Windmil Village, 5rraG1-7a,
Paud Road, Bawdhan Budruk. Pune- 411021

| Email id: rkumnar36. ipiEgmail.com
S5ARY] Resclution Sarvices LLP
B-610, BSEL Techpark, Sector 304 Opp
Wazhi Ralway Station, Mavi Mumbai-200703
Website- www.ssarvi.comd

| Email: murad.cirpgigmail.com
140112023

Ma,
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Motics is heredy given that the Hon'ole Mational Company Law Triounal, Mumbai Bench has ardened
the commeancament af a corporate insoivancy resolution pracess of the Murad Mercantile Privaie
LIMITED on 170372023 (The CIRP has commenced on 17032023, The order dated 1770302023
wis receieed by the undersigned on 31032023,

Tha credilors of MURAD MERCANTILE PRIVATE LIMITED ame haraby called upan i submit thair
claims with prool on or before 12042023 to the interim resolution professional at the address
menliened against erndry Mo, 10.

The financial crediors shall submit their chaims with proof by electronic means only. All ather creditons
may subimi the ciaime with proafin parson, by posf or by alecionic means.
Submission of false or misleading proofs of claim shall aftract penalties,

Date: O304 3023
Place: Puns

S

Mr. Kumar Raghavan
Inserim Resciuticn Professianal

in the mattar of Mwrad Mercantile Private Limited
Registration Mo IBBNIPA-001/1P-PO1£ 337201 8-20 1911 2336

Thiis is cnly anadvertisament forinformation purpose and nat an offer documeant announcemend, Mod for publication, dsiribution or releasa directly
o indirectly info the Unitad Statas or otherwisa cutsida India. All capitalized terms usad and nof defined harein shall have the meaning assignad b
thesr in the Latier of Offer dated March 01, 2023 (the "Lattar of Offer” or "LOF™) fad with the stock exchanges, namety B3E Limited "BSE™ and
Mational Stock Exchange of india Limited ("NSET) (the “Stock Exchanges™) and the Securities and the Exchange Board of India (“3EBI") for
infprmation and dissemination on the SEBMs website pursuant to proviso to Requlation 3 of the SEB! {lssue of Capital and Disclosure
Requiremants) Requlations, 2018 {"SEB! ICDR Ragulabars™),

o%e] (V1] GOKUL AGRO RESOURGES LIMITED

CLASSIFIE
PERSONAL

THANKS GIVING

-qvn rEsouices b

Corporate ldentification Number: L15142GJ2014PLCOB0010

Registered Office: Crown-3, Inspire Business Park, Shantigram,

HOLY Spirit Thou who
makes me Ses Everything
and Shows meo the way to
Reach My Ideals, you who
ghves me the Divine Gift
io forgive and forget the
Wrongs that is done unto

Offer.

MNear Vaishnodevi Circle, 5.G. Highway, Ahmedabad -
Contact Person: Mr, Viralkumar Thaker, Company Secretary and Compliance Officer
Tel: +073-67123500 | E-mail ID: compliances(@gokulagro.com | Website: www.gokulagro.com

Dur Campany was mcorporated as “Gokud Agre Respurcas Lirnited” on July 03, 2014, az a pulblic lerdted company under the Companies Act,
&3, pursuand to 3 cenificate of incorporation isued by the Registrar of Companies, Ahmedabad, Gujarat, (the *Rol”) bearing Registration Mo,
[a00%0. Fardetails of the change i the addness of the registered ofice of aur Company. sae ‘General Information’ on pags ro. 36 of the Lafter of

382421, Gujarat, India;

me and who is in all
instances of my life with

FROMOTER OF QUR COMPANY: MR. KANUBHAI JIVATRAM THAKKAR
NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY

me | in this short Dialogue
want to thank you for
everything and confirm
once more that | do not
want to be Separated

from you, no matter how
great the, material desire
may be | want to Be with
you and my loved ones in

OR COMPANY") DNLY

FOR PRIVATE CIRCULATION TO THE ELIGIELE EQUITY SHAREHOLDERS OF GOKUL AGRO RESOURCES LIMITED (" OUR COMPANY

FSSUE OF UPTO 44,71,011 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 2I- EACH ("RIGHTS EQUITY SHARES') AT APRICE
OF ¥ 52/- PER RIGHT SHARE (INCLUDING APREMIUM OF ¥ 90/- PER RIGHT SHARE) (‘ISSUE PRICE') FOR AN AMOUNT UPTO ¥ 4113.33
LAKHS ON A RIGHTS ISSUE BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF GOKUL AGRO RESCURCES LIMITED
("COMPANY' OR 'ISSUER') IN THE RATIO OF 1 {ONE) RIGHTS EQUITY SHARE FOR EVERY 32 (THIRTY-TWO) EQUITY SHARES HELD
BY SUCH ELIGIBELE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, WEDNESDAY, MARCH 8, 2023, (1SSUE"). THE ISSUE PRICE
IS 46 (FORTY-SIX) TIMES THE FACE VALUE OF THE EQUITY SHARE. FOR FURTHER DETAILS, KINDLY REFER TO THE SECTION
TITLED ‘TERMS OF THE ISSUE’ BEGINNING ON PAGE 230 OF THE LETTER OF OFFER.

your perpetual glory for-

BASIS OF ALLOTMENT

ever Amen — ZD5

The Baard of Direclors of the Company wishes thanks b3 all the sharaholdars for thair respanse o the issue, which epenad lor subscriplion on

00708344401 Thursday, March 16, 2023 and chosed on Thursday, March 23, 2023 and the kast date for On Market Renunciation of Rights Entitlements was
Friday, March 17, 2023, Out of the ioa 1930 Applcations for 49,50 997 Equity Shares, 157 Applications for §3, 540 Equity Shares were rejected
on {he basis of Ground far tachrical reasons, The lolal number of valid apphcations recaved were 1773 far 48,87 37T Rights Equity Sharas. In
i it aceordance with the Letter of Offar and on the Basis of Allotmend finalized on Wednesday, March 25, 2023, in cansullaticn with the Registrar 1o ta
|M FDHTANT Izsue and BSE Limited, the Designated Stock Exchange for the Iszue. The Rights lssue Commities of the Company has allotted £4,71,011 Rights
: _ : Equity Shares to the succassful Applicants on March 29, 203, Allvalid applications afier technical rejections have been considered for Adatment
itk % & HH pror 1o acceplance of 1, Summary of Allotment in various categories is as under:
o b “’ml;m Category No. of No. of Rights Equity No. of Rights Equity | Total Rights Equity
' Applications Shares Allotted -against Shares Allotted -Against Shares Allotted
caimot be hekd responeile o such conterts, Rights Entitlsment Additional Applied
o v any ogs orchmagg ncumed 2.2 resud -
of ransadions wih comperies, sscciators Eligible Shareholders 1758 7359237 3730161 4469398
or indiaduals adverfigng in s newspapes or Renouncaes 15 1613 0 1613
Publicaions. We tharsfone recommend hat Total 1773 T40B50 3T30161 44.71,0M

makrs moke mecessaty mqunes belome

2. The break-up of application forms recaived and rejected from the Shareholders and the Renouncess is as under;

sendng any monks or erting into any
] H 1 - IA b

agr_m with m o ciherwse Catagory Gross Less: Rejections/Pariial Amount Valid
00 ON AN SOMIRSEMER N BNy Manner — Equity | Amount e Equity Amount S Equity Amount
whatsoever, Registered letiars are rot APPICALONS| oores | [y | PPPUCENONS | e | (D) Applicalions | cres| @)
accepted i respanse 1o box number Elgible Equity 1915 | 48a7428| 454243376 157 | 63540 5345880 1756 | 4873s8e| 448307606
Joversemen Shareholders

Rencunces 15 | 13480] 1240988 0 0 D 15|  134s8] 1240083

TOTAL 1930 | 4950017 455484364 157 | 63540 5845680 1773 | 4887377| 449838684

"Amount ingludes for partially rejecled cases

CLASSIFIED CENTRES IN MUMBAI

Stylus Arts,
Dadar (W),
Phone : 24304897

Time Advertising,
Matunga (W),
Phone : 2446 6191

Vijaya Agencies,
Dadar (W),

Phone : 2422 5672.
Mobile : 9920640689

Space Age Advertising,
Bandra (E)

Phone : 26552207
Mobile : 9869666222
Kirti Agencies, DEMATEH-'ALIEED F‘DH“
Khar (W),

Phone : 26047542.

AD Support Advertising,
Santacruz (W),
Mobile: 9869463650

Gauri Press Communication,
Vile Parle (E),

Phone : 2617 6310

Mobile: 9820069565

Carl Advertising,
Andheri (W),
Phone : 6696 3441 | 42.

Keyon Publicity
Andheri (E.)
Phone : 28253077
Mobile : 9920992393

Lokhandwala Advertising,
Andheri (W),
Phone : 26364274 | 26316960.

Prime Publicity Services,
Andheri (E),
Phone : 26839686 | 26830304.

ZOYA Creation
Andheri West
9833364551

P. V. Advertisers, tothis Isswer
Jogeshwari (W)
Phone: 26768888
Mobile: 9820123000

Neha Agency,
Goregaon (E),
Phone : 2927 5033.
Mobile : 9819099563.

Shark Enterprises,

Information for Allotment / refund ! rejection cases: The dispatch of Allotment Advice
rejection, as applicable, to the investors has been completed on Thursday, March 30, 2023, The instructions to SCSBs for unblocking
funds were given on Thursday, March 30, 2023. The Listing Application was filed with BSE on Thursday, March 30, 2023 and N3E on
Friday, March 31, 2023 and subsequently, the Listing Approval was received on Friday, March 31, 2023 from BSE and and the Listing
Approval will be received on or about Monday, April 3, 2023 from NSE, The credit of Rights Equity Shares fo the respective demat
accounts of the allottees in respact of Allotment in dematerialized form will be completed on or about Wednesday, Apel 5, 2023. For
further details, see "Terms of the |ssue -Aflotment Advice or Refund’ Unblocking of ASBAAccounts on page number 257 of the Letter of
Otfer, Pursuant fo the Listing and Trading Approvals grantedito be granied by BSE and NSE, the Rights Equity Sharas Allotted in the
issue is expectad to commence trading on BSE and NSE on or about Monday, Aprl 10, 2023, Further, in accordance with the SEBI
circular beaning reference - SEBIMHOVCFOVDILACIRPI2020013 dated January 22, 2020, the request for exdinguishment of rights
entillement with NSDL & COSL is expected lo be completed on Wednesday, Apnl §, 2023,

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY [N

DISCLAIMER CLAUSE OF SEBI: The Letter of Offer has not been filad with SEBI in tarms of SEBI (FCDR) Regulations as the size of
issue is kess than | 5000.00 Lakhs, The issuer has prepared the Letter of Offer in accordance with requirement as specified in the
requiation and fied the same with the SEBI for information and dissamination on the SEBI's wabsite. The Investors are advised to refer
by £hve full textof te: “Disclaimer Clause of SEBI™an page 223 of the Letter of Offer.

DISCLAIMER CLAUSE OF BSE (Designated Stock Exchange): "BSE Limited ("the Exchange’) has given vide its kstter dated
January 24, 2023 parmission to this Company 1o usa tha Exchange'’s name in this Letter of Offer as the stock exchange on which this
Company's securities are proposed o be listed. The Exchange has scrutinized letter of offer for its limited mtemal purpose of deciding
an the matter of granting the aforesaid permission to this Company. The Exchange does ned in any manner, 1. Warrand, certify or
endorse the correciness or completeness of any of the contents of this letier of offer; or 2. 'Warrant that this Comgpany's securities will be
listed or will confinue to be listed on the Exchange; or 3. Take amy responsib@ty for the financial or other scundness of this Comgany, its
promaters, its management or any scheme or project of this Company,

and it should not for any reason be deemed or construed that this letter of offer has been cleared or approved by the Exchange. Every
person who desires to apply for or atherwise acquires any securities of this Company may do 5o pursuant 10 independent inguiry,
investigation and analysis and shall not have any claim against the Exchange whatzoever by reason of any loss which may be suffered
by such person consaequent to or in connection with such subscription/acquisition whether by reason of anything stated or omitted io be
stated herein or for any other reason whatscever”. The Investors are advised to refer o the full text of the Disclaimer provided in "Other
Regulatory and Statutory Disclosures - Disclaimer Clause of BSE Limited” on page 224 of the Letier of Offer

DISCLAIMER CLAUSE OF NSE: NSE has given vide its letter dated December 18, 2022 permission o the Issuer fo use the
Exchange’s name in this Letter of Offar as ane of the stack exchanges on which this [ssuer's securities are propased 1o be ksted, The
Exchange has scrutinizad this letter of offer for its limited intemal purpose of deciding on the matter of granting the aforesaid permission

Itis to be distinctly undersiood that the aforesaid permission given by MSE should nofin any way be deemed or consirued that the Letier
of Offer has been cleared or approved by NSE; nordoes itin any manner warrant, certify or endorse the correciness or completeness of
any of the contents of this leter of offer; nor does it warrant that this |ssuer's securities will be listed or will continue to be Ested on the
Exchange; nor does it take any responsibility for the financial or other soundness of this Issuer, its promoiers, its management or any
scheme or project of this Issuer. The Investors are advised o refer to the full text of the Disclaimer provided in “Other Regulatory and
Statutory Disclosures - Disclaimer Clause of NSE" on page 225 of the Letter of Offer

cum Refund Intimation and reason for

Goregaon (E),
Phone: 022-26863587

REGISTRAR TO THE ISSUE

COMPANY SECRETARY & COMPLIANCE GFFIEEH

Adpresult Services,
Goregaon (W)
Phone : 28762157 | 28726291.

Samartha Advertiser Pvt. Ltd.,
Goregaon (E),

Phone: 26852294

Mobile: 9594969627

3

BIGSHARE SERVICES PRIVATE LIMITE

Target Media,
Goregaon (E),

Mobile: 8692959648/ 9702307711 Tel No.; 022-62838200/32

Bijal Visual Ads., Email: righlsissua@bigshareoniing com
Malad (W),
Phone: 28835457/ 28805487

Mobile: 9322265715 Contact Person: Mr. Vijay Surana

Website; www.bigshareonline.com
SEBI Registration No: INRDDO001385

Noble Publicity Service,
Malad (W),
Phone : 28881426 | 28881518.

D

Diffica Mo 56-2, 8h floor Pinnacle Besiness Park, Mext ta Ahura
Cenire, Mahakali Caves Road, Andheri (East) Mumbai

Investor grievance e-mail: investor@higshareonling.com

»okul

-gru r@REurCEs td

GOKUL AGRO RESOURCES LIMITED

Registered Office: Crown-3, Inspire Busness Park, Shanbigram,
Mear Vaishnodevi Circla, 5.5 Highway, Ahmedabad - 382421,
Gujarat, India;

Tel: H)T9-67123500;

E-mail ID: compliancesfgokuiagro.com

Wehsite: wwnw.gokulagro.com

Contact Person: Mr. Viralkumar Thaker,

Company Secretary and Compliance Officer

CIN: L15142G 02014 PLCOED010

- 400003

New Boom Ads,
Kandivali (W),
Phone : 28640221.

Vikson Advertising Agency
Kandivali (W),

Phone : 28645005
Mobile : 9820433200

Express Advertising,

Borivali (W),

Phone : 2833 7799 | 2833 9977.
Mobile: 9820401077

acknowledgement

Falcon Multimedia Pvt. Ltd.,
Borivali (E)
Mobile : 9833226463

JEET Advertising Agency
Borivali West
022-28927636 | 28912529

Date: April 02, 2023
Place: Ahmedabad

Investors may contact the Registrar or the Company Sacratary and Compliance Officar for any pre-issua or post issue related mattar. Al
grievances relating the ASBA process may be addressed to the Registrar, with a copy to the SCSBs, giving full details such as name,
address of the Applicant contact number(s), E-mall address of the sole first holder, folio number or demal account nember, number of
Righis Equity Shares applied for, amount blocked, ASBA Account number, and the Designated Branch of the SCSBs whare the
Application Form or the plain paper applications as the case may be, was submitted by the Investors along with & photocopy of the

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY
SHARES OR THE BUSINESS PROSPECTS OF THE COMPANY.

For Gokul Agro Resources Limited

On behalf of the Board of Directors

Sdf-

Mr. Viralkumar Thaker

Company Secretary & Compliance Officer

f-i-nﬂﬂci“. ep. .in

24/
Date: March 31, 2023 (Priyanka Sharma)
LPlace: New Delhi Company Sa-u:ralar:,r1Ir

NOTICE TO SHAREHOLDERS

Mobice is hereby given that the Extra-Ordinary General Meeting (EGM) of the
Company will be held on Thursday, April 27, 2023 at 11:30 AM. {I5T) through Video
Conferencing (VC) / Other Audio-Visual Means (OAVM) at Auditorium, First Floor, IFCI
Tower, 61 Nehru Place, New Delhi- 110019, for the special business to be transacied
a5 provided in the notice calling EGM.

The EGM has been convened through VC { OAVM in compliance with the applicable
provisions of the Companies Acl, 2013 read with Ministry of Corporate Affairs (MCA)
General Circulars. Physical altendance of the Members is not required al the EGM
venue. Members desirous of attending the EGM through VCIOAYM may attend the
EGM by following the procedure prescribed in the EGM Naotice.

In terms of afaresasd Circilars, Nolice calling EGM has besn senl through electronic
mode only to those Members whose e-mail 10s are registered with Company/
Reqistrar & Share Transfer Agent (R&STA) Depository Participantis). Hence, no
physical copy of the EGM Motice has bean dispatched.

The Mofice calling EGM is available on the websites of the Company at
www.ifciltd.com; Central Depository Services (India) Limited (CDSL) at
www.avotingindia.com, baing the agency appointed for providing e-voting faciiiies
and the Stock Exchanges i.e. BSE Limiled and National Stock Exchange of India
Limited at www.bseindia.com and www.nseindia.com respectively,

Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 (as amended) and
Regulation 44 of the SEBI (Listing Obligations and Disclosure Reguirements)
Regulatons, 2015, the Company is providing its Members facility to cast their vote by
elactronic voting system from a place other than the venue of the Meeting (remate e-
voting] on the resolution placed before the shareholders at the EGM. The remote e-
voling period commences on Monday, Aprl 24, 2023 at 9:00 AM. (IST) and ends on
Wednesday, April 26, 2023 at 5:00 PM. {I5T). The remote e-voting module shall be
disabled thereafter. Remote e-voting shall not be allowed beyond the
abovementioned date and time. Membars who hawve cast their votes through remote e-
vioting may attend the EGM through VC / OAVM buf shall not be entitied fo cast thair
viote again, Those Members who have not cast their votes through remale e-voling
may cast their vole at the EGM through e-voting. Detailed instructions in this regard is
provided in the notice calling EGM.

Only those Members! shareholders, who will be present in the EGM through
WVCAOAVM facility and have not cast thesr vole on the Rasalutions through Remate E-
Yobing and are otherwize not barred from doing so, shall be eligible 1o vote through E-
Voting system in the EGM. Kindly refer to the EGM Notice for detailed instruction for
remode e-voling and e-voling at EGM.

The cut-ofl date for the purpose of e-voling has been fixed as Thursday, April 20, 2023,
A person whose name is recorded in the register of members or in the register of
benefnicial owners maintained by the Depositones as on the cut-off date ondy shall be
entitied to avail the facility of remaote e-voting or e-voting in the &GR,

Members holding shares in physical form or those who have not registered their e-mail
|0 with the Company can cast their vote throwgh remofe e-voling or throwgh e-voling
gystem during the Meeting by registenng thair email |0 (as per the process provided in
the EGM Matice), befora the cut-off date for this EGM i.e_, Thursday, Aprd 20, 2023,
Shareholders, can register their email 1D with R&STA a1 admini@mcsregistrars.com;
helpdeskdelhi@mcsregistrars.com by providing theér name reqgistered as per the
records of the Company, address, email 1D, PAN, DPIDVClient 1D ar Folio Number and
Wumber of shares held by them.

Any parson, who acquires shares and bacomes Member of the Company aftar
dispatch of Notice, is kindly requested 1o refer the EGM Notice available on the
website of the Company, Slock Exchanges and CDSL w.rt, insiructions for altending
the EGM and Voling thereat (both remate e-voting and e-voting at EGM).

All documents referrad 1o in the accomganying Notice and the explanatony statement as
well as other docurnents as reguired under the provisions of the Comganies Act, 2013 are
apen for inspaction through electronic mode on all working days except Saturdays,
Sundays and Holidays between 11:00AM to 01:00 PM upto the date of this EGM.

In case of any guerylgrievance(s) connecled with the facility for voting by electronic
maans may be addressed to She Rakesh Dalvi, Senior Manager, Cantral Depasilony
Services (India) Limited, A Wing, 25" Floor, Marathon Futurex, Mafatial Mill
Compounds, M M Joshi Marg, Lower Pared (East), Mumbai - 200013 or send an email

o helpdesk, lindia. I on 1800225533,
B pieiEvotng@nasindicomarsdl oI i

|,|g\1| ]} CENLUB INDUSTRIES LTD.
CIN: LG7120HR1992PLCOS08T

Regd. Office: Plof No.233 & 234, Sectar-8, Faridabad-1231004 Haryana
Tel Mo- +913826704470-73 E-mail: cenlub@canlub.in | Website: www.cenlub.in

NOTICE OF POSTAL BALLOT & REMOTE E-VOTING

Members are hereby informed thal pursuant to thie provision of section 108 and 110 and
ather applicable provision of the Companies Act, 2013 read with tha Companias
({Managemani and Administratian] Rules, 2014, SEBI {Listing Okligations and
Disclosure Requiremenis) 2015, ("Listing Regulation®}, Secratarial Standands-2 issued
by the Institute of Companies Secretaries of India and other applicable laws and
ragulations, if any, including any slatulary modiications) or re-enactmant thereol the
time being in force, Cenlub Industries Limited ("the Company®) is sacking approval
fram the members via passing of Resolution as sat aut in the Postal Baliot Motice
dated March 24, 2023 Postal Ballat Mofice™) by the way of electronic voting ("e-voling
fremaote e-voting®) only on the following matter:

"Reclagsification of Promobers of the Company from "Promoter™ to "Public” Calegory™
In terms of the relevant provisions of tha Act and in accerdance with the guidelings
issued by the Ministry of Corporate Affairs. inter-alia, for conducting Postal Ballot
through e-voling vide Ganeral Circulars 142020 dated April &, 2020, No. 17/2020
dated April 13, 2020, Ma. 2202020 datad June 15, 2020, No. 3302020 dated September
28, 2020, Mo, 3912020 dated Decembar 31, 2020 and No. 11/2022 dated Decembar 28
2022 ("MCA Circulars™y, the process of sending the Postal Ballot Notice along with the
instructions regarding remate e-valing thraugh email 1o all those Members, whose
amail addrass 15 registerad wilth the Company or with tha Depositorias/Depository
Parficipants or Registerand Share Transfer Agents of the Company and whose namss
appear in the Register of Membersfist of Beneficial Owrers as on Friday, March 24,
2023 ("Cut-off Date”), has been completed on st April 2023

All the members are hereby informed that

1. Im accerdance with the eforementioned, Circulars, physical copy of fthe Postal
Ballot Notice along with the Postal Baflot Form and pre-paid business reply envelope
has not been sent to the Members. Hence the Members are required to communicate
their aszent or dissanl only through the ramala -a-voting sysftam. The Company
has engaged the services aof Cenfral Depositary Services (India) Limied (COSL)
for providing remote a-voting  feoility,

2. The Postal Ballet Mofice mlong with the explanatory statement is available on the
website of the company (www.cenlub.in), website of the Stock Exchange where
the equity shares of the company are listed e, BSE Limited [www. bseindia.com)
and on the website of g-vating agency COSL [www.cdslindia. com]. Thosa
Mambers, whose email addrass arg not registersd with us are requested to refar
ip the procedure mentioned in the Moles o Postal Ballot Motice, available on tha
above website to cast their votes electronically.

4. The cut of date for the purpose of ascertaining the eligibifity of members to cast
their vote throegh remote e-vating facility is Friday March 24, 2023, The Members
whase names appear in the registar of members of the company or in the regisiar
of beneficial owners maimtained by the depositaries as on the Cul-Off date shall
only be entitled to avail the rempote -g-wating facility

4 The remote e-voting period shall commenca fram 0900 A M. 15T an Thursday, &ih
April 2023 1o 0500 P.M. 15T on Friday, 5th May, 2023, The remote e-voting module
zhall be dizatded thereafler by COSL. Once the wole on a rasolution is cast by a
Member, they shall not be allowad 10 change it subsequently or cast their vala
again. The detailed procedure Anstruchions for ramoby s-voling ana spacified in tha
Maotice fo the Posial Ballot Hotice

f. The company has appainted C5 Apoorva Singh, Company Sacratary in Whale-
Time Practice, as the Scrutinizer for conducting the Postal Ballot (Ballot Procass)

6, Tha rasuli of he Pestal Baliot will be declared on or before Manday DEth Mey 2023
al the registered office of the company. The result along with tha scrufinizer's
raporl shall be placed on the website of the Company (www cenlub.in) and E-veting
agancy, COSL {www.cdslindia.com) and will also ba communicated 1o the Stock
Exchangas simulfaneously.

7. It any sharehalder has not ragistared your email addrass with the Company!
Depository, you may please follow the below instructions:

]

I, Physical sharehalders- please provide the necessary details like Folio Mo,
Hamea of sharshofder, scannad copy of the share certificate {front and back],
PAM [seif-altesied) copy of PAN card), AADHAR [solf-attested copy of Aadhar
Card) by amail to Company at Investors@cenlub.in andlor RTA amail at
beatal@bastalfinancial com.

2, Damal sharaholders- Pleaze update your mail id & mobile no. with your
respectove Depasitory Parlicipant (OF).

Past successiul registration of the email, the mamber would gel a saft copy of the

nafice and the procedure for e-voling along with the User O and Password to enable

e-voling for this Pestal Bablot,

For further defails, kindly refer ta the notice of Postel Ballot, The nofica iz also available

on the Company's website [www.cenlub.in), Stock Exchanges' website

www. bseindia.com.

In caze of any gueries Members may refer to the “Freguenlly Asked Cuestions {(FAQ'S)

for Shareholders and E-valing User Manual for Shareholdars® available at the

downloadad section of www. cdslindia.com ar you can wnla an email o

helpdesk. evoting@cdslindia, com or contact at §22-23053738 and §22-23058542/43

Far Cenluk Industries Limited
SO0-

Ansgh Mittal

(Whaole Time Director and CEQ)
DIN: DOD411988

Place: Faridabad
Dated: 03.04.2023

MONDAY, APRIL 3, 2023

AUCTION OF STATE GOVERNMENT SECURITIES

f:‘?;f;a

"”}”I RESERVE BANK OF INDIA

www.rbi.org.in

O Ea d fine

ﬂ.za-d:

The following State Government has offered 1o sedl stock by way of auction, for an
aggregate amount of T3000 crore (Face Value),

Amount to | Additional borrowi
| steur bovaied | (Grosmthos) gl o
" Ter) oplion (Ter)
1000 - B Yield
1| Andhra Pradesh 1000 g Yield
1000 10 Yiekd
TOTAL 3000 .

The auction will be conducled on Reserve Bank of Indua Core Banking Solstion
{E=Kuber} in multiple-price format on April 5, 2023 (Wednesday). Individual investors
can also place bids as pertha non-competitive schame through the Retail Direct portal
(hitps://rhiretaildirect.org.in). For further details please refer to RBI press release
dated March 31, 2023 (Friday) on RBlwebsite www.rbi.org.in

“Don't get cheated by E-mails/SMSs/Calls promising you money™

SALE NOTICE
ARTEDZ FABS LIMITED (IN LIQUIDATION)
Req Office: H.ND 1125, BLDG T-1, SHREE RAJLAXMI HI-TECH PARK,
SONALE VILLAGE BHIWANDI MUMBAI THANE MH 421302 IN
CIN No: U1 7299MH2006PLC163645

Wotice is heneby given fo the public in general pursuant to Requlztion 32 as per Insolvency
and Bankruptcy Board of India (Liguidation Process) Regulations. 2016, Public
Announcament is harety made inviting for the Expression of Iinterest from prospective
baddars for the purpase of submissson of bid in respect of auction sale of Artedz Fabs Limited
- In Liguidation for plant & Machinery as is what is basss and a5 15 whare 3 basis,

&r. | Partlculars
Ha.
i Diate and Time of Auction

[Cietalls

Date: Monday Bth May, 2023

Time: 3.00 p.m, and 5.00 p.m.

iwith an unlimited estension of 5 mirutas each)
Repstered Address: 203, The Ghatkopas
Mikanth CHS, Jethabhai Lane, Ghatkopar
iEast), Mumbai — 400077

Regestenad Email id - gopiBd.ip@gmail. com
Uinit # 207, kshatij, Mear Azad Nagar Metra

2| Address and e-mail of e
bquidator as registerad with IEBI

3 | Process speciiic address for

COmespandence Station, Veera Desai Road, Andhean Wast,
Mumbai — 400053
Emad d - artedzcip@gmail.com
Description of Assets and Location RESERVE EMD  |INCREMEMNTAL
PRICE VALUE
Sale of Plant & Machinery of the Comaorake
Debtor a5 I3 what i basls and as is where s | 70,00,000 | 7.00,000 70,000

basis located at H. NO 1125, Bldg T-1, Shree
Rajlaami Hi-Tech Park, Sonale Village Bhiwandi
Mumbai Thane MH 421302

Note: Mote: The Corporate Debdor is having plant & machinary ralated to manutacturing of
texcida fabrics fior various usas.

Important Noles:

1. The sale shall be on “AS k5 WHERE BASIS", A5 15 WHAT 15", "WHATEVER [T 157,
“WHATEVER THERE I5” and "WITHOUT RECOURSE BASIS™ and as such, the sale shall
be without @y kind of warranties and indemnitias,

2. The detass of the proGass and limenas are oullined in the E-Auction process docemant
The said E-Aucton process dacumsant is avadable on the websie of E-Auchon senice
provider Mis e-Procurement Technologies Liméted -Auction Tiger. The address o the
website ks: hittps, neitaection.auctiontigar nat

3. Interested badders shall participate atter mandatorily reading and agreeing to the relevant
terms and condifions including as prescribed in E-Auction procass document and
accordinghy submit their Expression of Inferest in the manner prescribed in E-Suection
procass Gocument,

4, The site visit for the verification and due diigenca of the assets of the Carporate Deblor is

scheduled from Friday 215t April, 2023 to Saturday 29th April, 2023 on submission of
required documerts as mention in the E-Auction process document.

3 Tha quné:iajur has the absolule mght 1o -accept or regcl any or a8 offes(s) or
adpour ong/cancel'modifyterminate the e-auction or withdraw any assets
mereu!frum E auction pmceedlng at any stage withaut assigning any reason thereod,

6. As per proviso 1o clause E51] ol thie Section 35 of the Code, the interested bidders shall nat
be eligible to submit a bid if i fails to mest the aligibility criteria a5 sat ol in Section 2954
of the Code {as amended from time totime)

7. The tast date of submizsion of Emest Money daposit by the qualified bidders is Friday,
5th May, 2023.

Place: Mumbal
Date: 03/04/2023
aly-
5. Gopalakrizshnan
Liguidator of Arledz Fabs Limited

Registration No.: IHBI.-'IFA-III]?}IP—FI]I}TH,IHII'I 7-201811253

JOINT PUBLIC NOTICE

(Pursuant to Paragraph 69 of the Non-Banking Financial Company-Systemically Important
Non-Deposit taking Company and Deposit taking Company (Reserve Bank) Directions,
2016 dated September1,2016,as amended fromtime to time (“Master Directions”))
Background: Vistaar Financial Services Private Limited (“Company”), incorporated
under the provisions of the Companies Act, 1956 having its registered office at Plot No 59
& 60- 23, 22nd Cross, 29th Main BTM 2nd Stage, Bengaluru 560 076, Karnataka, India, is
duly registered with the Reserve Bank of India (“RBI”), as a non-deposit taking
systematically important non-banking financial company in terms of its certificate of]
registration (bearing registration no. B-02.00251) dated February 21,2012, under Section
45-1Aof the Reserve Bank of IndiaAct, 1934.

Aqua Lagoon Investment Ltd (“Proposed Acquirer”) is a private limited company

incorporated on February 16, 2021 under the laws of Mauritius, having its registered office

at Warburg Pincus Asia Ltd, 8th floor, Newton Tower, Sir William Newton Street, Port

Louis, Mauritius. The Proposed Acquirer is holding a Global Business License issued by

the Financial Services Commission, Mauritius under the (Mauritian) Financial Services

Act, 2007. The Proposed Acquirer is an affiliate of certain private equity funds managed by

Warburg Pincus group.

Proposed Transactions and Rationale: The Proposed Acquirer seeks to acquire up to

91.83% of the shareholding of the Company, on a fully diluted basis (including all allocated

and unallocated employee stock options) from certain existing shareholders, resulting in

change in control and consequent change / reconstitution of the board of directors of the

Company (“Proposed Transactions”). It is proposed that the Proposed Acquirer will

purchase shares from the following shareholders of the Company:

(@) WestBridge Crossover Fund, LLC (“WestBridge”), a limited liability company
incorporated under the laws of Mauritius, and having its principal office at 4th Floor,
TowerA, 1 Cybercity, Ebene, Mauritius;

(b) Elevar Equity Mauritius (“Elevar”), a company incorporated under the laws off
Mauritius and having its registered office at Sanne House, Bank Street, Twenty-Eight,
Cybercity, Ebene 72201, Mauritius;

(c) ICPHoldings I (“ICP Holdings”), a company incorporated under the laws of Mauritius and
having its registered office at4th floor, 19 Bank Street, Cybercity, Ebene 72201, Mauritius;

(d) ON Mauritius (“ON”), acompany incorporated under the laws of Mauritius and having
its registered office at Sanne House, Bank Street, Twenty-Eight Cybercity, Ebene
72201, Mauritius;

(e) Mr.Ramakrishna Nishtala, Managing Director and CEO of the Company;
(f) Mr.Brahmanand Hegde, Executive Director of the Company; and
(g) Currentemployees, ex-employees and other shareholders.
Pursuant to the Proposed Transactions, WestBridge, Elevar, ICP Holdings and ON, will
cease to be the shareholders of the Company and will also cease to have any rights to
nominate any directors on the Company's board of directors. Accordingly, their respective
nominee directors (if any) on the board of directors of the Company will resign from the
directorships in the Company. Further, Mr. Ramakrishna Nishtala and Mr. Brahmanand
Hegde will cease to be promoters of the Company pursuant to the Proposed Transactions.
The Proposed Transactions would enable the Company to have a continuous backing of a
shareholder with a reliable global reputation and trust, along with a strong corporate
governance.
RBI, vide its letter (bearing reference no. DoS (BG) No. S 2573 / 01-02-675 / 2022-23)
dated March 31, 2023 (“RBI Letter”) to the Company, has granted permission for the
proposed acquisition by the Proposed Acquirer of the shareholding in the Company and
the resultant change of control of the Company pursuant to the Proposed Transactions.
The Company is currently awaiting approval from the RBI for change in management
resulting in change in more than 30% of the directors of the Company (excluding
independent directors).
The Proposed Transactions will be consummated after fulfilment of various conditions,
including, the expiry of 30 days from the date of publication of this notice, in accordance
with paragraph 69 of the Master Directions and receipt of prior approval from the RBI for
change in management resulting in change in more than 30% of the directors of the
Company. Accordingly, this notice is being jointly issued by the Company, WestBridge,
Elevar, ICP Holdings, ON, the Proposed Acquirer, Mr. Ramakrishna Nishtala, Mr.
Brahmanand Hegde and the authorised representatives of the other selling shareholders.
This joint public notice is intended to provide, to the public, a notice/ intimation regarding
proposed change in control, change in its shareholding and consequent change in the
board of directors of the Company, as a result of the Proposed Transactions. Any
clarifications and/ or objections in this regard may be addressed to the Company, at its
registered office mentioned above, within 30 days from the date of this notice, with a copy.
marked to its Company Secretary & Compliance Officer, Ms. Nisha Sharma and at
nisha.sharma@vistaarfinance.com.

Issued By
Sd/- Sd/-
Vistaar Financial Services Private Limited Aqua Lagoon Investment Ltd
Sd/- Sd/-
WestBridge Crossover Fund LLC Elevar Equity Mauritius
Sd/- Sdi-
ICP Holdings | ON Mauritius
Sd/- Sd/-
Mr. Ramakrishna Nishtala Mr. Brahmanand Hegde

Date: 03-4-2023
Place: Bangalore
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